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Mr. Deputy-Speaker: The Govern-
ment will take appropriate steps keep-
ing in view our civilised conduct.

14.08 hrs,

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL-—contd.

Mr. Deputy-Speaker: Three hours
have beepn allotted for this Bill. Wil
it be zll right if we have two hours
for general discussion and one hour
for the clause by clause considera-
tion? I think there 15 only one amend-
ment. I want it"to be finished by
5.00 today.

An hon, Member: Let it be 24 hours
and § hour.

Mr. Deputy-Speaker: [ have no

objection.

The Minister of State |n the Minis-
try of Home Affairs (Shri Vidya
Charan Bhukla): Sir, yesterday I
moved the motion for considera ion
of this rather non-controversial Bill
further to amend the Anti-corruption
laws. On the recommendations of the
Santhanam Committee, a legisiation
was sponsored to amend various anti-
corruption laws. Among others, the
Prevention of Corruption Act, 1967
was also amended in 1064 Section
5(3) of the Prevention of Corruption
Act, 1847 before amendment reads as
follows:

“5(3)=-In any trial of an
offence punishable under sub-
section (2), the fact that the accus-
ed person or any other person on
his behalf is in possession, for
which the accused person cannot
satisfactorily account, of pecu-
niary resources or property dis-
proportionate to his known re-
sources of income may be proved,
and on such proof the court shall

presume, unless the contrary is
proved, that the accused person is
guilty of criminal misconduet in
the discharge of his official duty
and his conviction therefore shall
not be invalid by reason only that
it is based solely on such pre-
sumption.”

This was a rule of evidence, the effect
of which was that in a trial for the
offence of criminal misconduct in the
discharge of official duty, as socon as
It wag proved that the accrued way in
possession of pecuniary resources or
property disproportionate to known
sources of income, a presumption that
the accused was guilty of the offence,
would arise and unless the accused
succeeded mn rebutting this presump-
tion, the court could conviet himy on
the strength of this presumption
This evidentiary burden of proof
proved useful to the prosecution when
the accused person had amassed
wealth during a period extending to a
number of years covering multiple
transactions and when it was phyal-
cally impossible for the prosecution
to prove corruption in each and every
one of such nume-ous transactions.

By this amending Act of 1964, sub-
section (3) of section 5 of the Act
was inter aha omitted and in ita
stead a new category was added to
the four already existing categories
of criminal misconduct by adding
clause (e) to sub-section (1) of sec~
ton 5 as under:

“If he or any person on his be=~
half is in possession or has, at any
time during the period of his
office, been in possession, for
which the public servant cannot
satisfactorily account, of pecu-
niary resources or property dis-
proportionate to his known
sources of income”

b

&

This clause provides that if a
servant or some person on his
is or has been at any time during
period when the public servant

i
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In office, In possession of mssets dis-
proportionate to his known source of
income for which the public servant
canmot satisfactorily account, he iz
puilty of criminal misconduct. Be-
fore clause (e) was introduced in
1964, if the prosecution was able to
prove that a public servant or any
other person on his behalf was in
posseasion of pecuniary resources or
property disproportionate to lus
¥nown sources of income for which
the accused person could not satisfac-
torily amccount, the Court was to pre-
sume that the public servant was
guilty of criminal misconduct The
new clause makes possession of such
assets 1itself a substantive offence of
criminal misconduet. It is not neces-
sary to draw any presumption after
such proof.

Thus, the effect of the Amendment
Act of 1664 was that the rule of evi-
dence contained in section 5(3) of
the Prevention of Corruption Act,
1647 was converted into a substan-
tive offence of cruminal misconduct,
That is to say, what was once a statu-
tory reversal of burden of proot
became a substantive offence in jtself.
But, while deleting section 5 (3),
since a gaving clause was not inserted
in the Amending Act, an anomalous
situation arose. An accused person
who had been chargesheeted jn a
eriminal court after the passing of
the Prevention of Corruption Act,
1947, but before 18-12-64 ie. the date
on which the old section 5 (3) was
umitted, gained an advantage which
was never {ntended, As the acquisition
of disproportionate assets has been
prior to 18-12-84, he committed no
cffence under new section § (1) (e)
for the simple reason that new section
5 {1) (e} was not on the statute book
then. The statutory reversa] of bur-
den of proof which could be relied
upon by the prosecution before the
gmendment canmot now be canvassed
ot the bar for the-obvious resson that
the oid sectiow 5 (8), which was on
the statute book at the time of -commi-
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ssion of the offence, is not there when
the prosecutor addresses the court.

The Anti-Corruption Laws (Amend-
ment) Act, 1864 did not contan &
saving clause in regard to pending
proceedings ms 1t was assumed that
the provisions of section 8 of the
General Clauses Act, 1897 would be
applicable. But the Circwit Bench of
the Punjab High Court in their judg-
ment dated 14-9-88, however, held
that the provisions of section 6 of the
General Clauses Act, 1887 were not
appicable to the case

As a resull of the High court judg-
ment, cases which were pending tnal
m warious courts on 18-12-64 and in
which the prosecution was manly
relying on the rule of evidence con-
tained 1in section 5(3) of the Preven-
tion of Corruption Act, 1947 were
serously affected

With a view W safeguard these
cases, the presumption obtaining
under old section 5(3) of the Preven-
tion of Corruption Act, 1947 was re-
vived with retrosp:ctive effect from
18-13.64 1n respect of cascs pending
before courts immediately before that
date by the Anti-Corruption Laws
(Amendment) Ordinance, 1867 pro-
mulgated on 5-5-87

As th> presumtion has been revived
with retrospective effect, the accused
ed persons involved in these cases
would have been prejudiced in their
defence, as in the absence of presump-
tion, they would not have attempted
to explain possession of disproportic-
nate property either by cross-examin-
ing the prosscution witnesses or by
leading evidence in defence. In order
1o gecure fair trial, right of demanding
de wovo trial from the stage the evi-
dence was recorded after 18-12-1064
has been conferred on the mecused.

Now the Laws
{Amendment) Ordinance, mm;‘:f
preposed 10 be uﬂncd by B
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and by this Bill it is proposed to
replace the Ordlnance without

any
modification.
Mr. Deputy-Speaker: Motion
moved ;
“That the Bil' further to

amend the anti-corruption laws,
be taken into consideration.”

Shri Kanwar Lal Gupta: (Delhi
Sadar) The Minister has not given
the numbe: of such cases. 1 think it
is better if he mentions the number.

Shri vidya Charap Shukla; If you
want [ will mention that in my reply.

Shri Randhir Singh (Rohtak) : Sir,
we have sent chits to you. Is my name
here with you?

Mr. Deputy-Speaker: Yes, You will
t an opportunity.

Shri Lobo Prabhu (Udipi): Sir,
although the hon. Minister has been
careful enough to designate the Bill
as non-controversial, I feel disposed
to object to it generally. The speci-
fic provisions propos:cd are unavoida-
ble ; they are inevitable, but I have
four grounds on which this Bill and
the general policy of Government in
respect of orruption deserves to be
oondemned.

My first ground is that this Bill is
not comprehensive. If it is an offence
for a public servant to be in possession
of assets more than can be justified by
his emoluments, is it not an offence
for a minister to be in possession of
those same assets?

Shri Inderjit Malhotra (Jammu):
‘Sure ; they should be.
Shri Lobo Prabbu: Why should

not a minister be comprehended in
thig Bill? If it is necessary that he
should be declared a public servant,
thers are, I think, certain jud:ementc
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as long as jt does not inculde minis-
ters. I say, ministers are more cor-
rupt. or at least have more apportu-
nities, for corruption because they are
at the head of the administration.
After all, an official deals in tens or
hundreds of rupces; for a mimster it
1s lakhs and crores of rupees. But
there is no law for the ministers.

The Minister of Parliamentary
Affairg and Communications (Dr, Ram
Subhag Singh): Sir, irrelevant state-
ments are being made. Can he prove
it? What is the good of making such
drastic remarks? What about himself?

Sbri Lobo Prabhu:
willing to be investigated. Let us
begin the investigation. He wants
me to give him a proof.

I am gquite

Shri Kanwar Lal Gupta: What the
hon. Member has said is cent per cent
correct.

Dr. Ram Subhag Singh: It might be
true of your ministers .- . . (Inter-
ruptions).

Mr, Deputy-Speaker: Order, order.
Let us have a quite debate. When
you make a general statement of this

nature, you should try to substantiate
it,

Shri Lobo Prabhu: I am willing to’
substantiate thiz statement by asking
a simple question. Is there any in-
quiry pending against Shri K. D.
Malaviya, which had been kept pen-
ding till the Serajuddin affairs were
investigated? Is there any investiga-
tion now in QOrissa against Shri Pat-
naik? Shall I refer you to Shri San-
jivayya's statement that Congrisamen
who were paupers yesterday have
become millionaires today? Do you
want more proaf? What has Shri
Nanda done? He dedicated himgelf
to eradicats corruption in two ysars.

Shri Randhir Singh: What about
you and your brother officers?

Shri Lobo Prabhu: Certainly inglude
them. They sve Included. IricTuifie
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also the ministers. Do not baulk an
inquiry. Do you want more substan-
tiation?

Dr. Ram Subhag Singh: You can go
on substantiating.

Shri Randhir Singh: Your ICS bro-
the:s are maharajas and emperors.

Shri Lobo Prabhu: My ICS friends
are not being protected by me. They
are serving you. They are all lackeys
of these ministers

Shrj Inderjit Malhotra: They are
not serving; the:) are ruling.

Shri Sheo Narain (Basti): We know
how the ICS are serving this country.

Shri Lobo Prabhu: I am completely
at one with you that the ICS officers
should be investigated as also the
ministers whom they serve.
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Shri N. Sreekantan Nair (Quilon):
His name is in the list. Why should
he intervene?

Shri Lobo Prabhu: I am sorry that
there is such a guilty complex on the
other side that they want to protect
themselves even from the suggestion
of investigation.

Shri Randhir Singh: We are not
protecting any one.

Dr. Ram Subhag Singh: Name all
the Ministers.

Shri Lobo Prabhu: I am not nam-
ing any particular Minister or Party.
I am including the Ministers of non-
Congress Ministries also, I am inelud-
ing all the officials; I am only taking
a strong exception to those who say
that they should not be investigated.
That i{s the point. This Aect should
include Ministers because they are
public servanta with greatsr responsi-
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bility, with greater opportunities for
corruption than any single official,

My second point is this.
Shri EKanwar Lal Gupt-.:

YT arfgw 3T 97 wF |
You feel it too much.

Shri Lobo Prabhu: I am sorry if I
am hurting the susceptibilities of the
Doctor. ] am not meaning any one
in particular, although I cannot avoid
sceing him in front of me,

Mr. Deputy-Speaker: This is a social
evil to which the hon. Member is
referring and it mus: be discussed in
a very dispassionate and non-partisan
manner.

Shri Lobo Prabhu: If you think that
it 15 a social evil, it is a social evil
which deserves to be condemned in
the most passionate terms, It is
because you people allow it to remain
as a social evil and say that it should
not be condemned, we are having it.
1 am sorry 1 beg to differ from you...

Mr, Deputy-Speaker; I have served
on the Santhanam Committee and I
know what evil there is.

8hri Lobo Prabhu: I am not naming
any Party or Minister; I have only
raised a general point.

Bhri Vidya Charan Bhukla: May I
clarify that the provisions of this Bill
do include the Ministers also. It is
not & question of only civil servants
coming under the purview of this Bill,
but the Ministers also come under its
purview.

Shri Lobo Prabhu: Will he kindly
include the word ‘Ministers’ slso in
this, if he concedes that?

Shri N. Sreekantan Nair; The Minis-
ter is misleading the House. A Minis-
ter is not a public servant. Accord-
ing to the provisions of the Constitu-
tion, a Minister does not hold an office
of profit and, therefore, be is not &
public servant.
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Mr. Deputy-Bpeaker: Let the Minis-
ter clarify the position.

Shri Vidya Charan Shukla: May 1
submit that the hon, Members must
not jump to conclusions. When I
authoriatively say that the Ministers
are also included in the definition of
public servants, then I mean to say
that they also come under the pur-
view of the provisions of this Bill.
We are not trying to shield the Minis-
ters from this BillL

Shrl Lobo Prabhu: May I take it
that the Minister concedes that Minis-
ters are public servants and are com-
prehended in this Bill? 1 want a
firm reply to that.

Shri Vidya Charap Shokla: Yes

Shri Lobo Prabhun: Then, would it
be possible for him to clarify this in
the Bill?

Shri Vidya Charap Shuokla: Already
there is a law that they are included
in public servants.

Shri Sheo Narain; Read the Bill
and try to understand the Bill

Mr, Decputy-Speaker: I am clear
that it cowvers Ministers also.

Shri Lojo Prabhu: I regard this as
the most notable gain that it js admit-
ted that Ministers are public servants
and are subject to the laws of corrup-
tion. 1 feel very happy that this
innocuous Bill, this non-controversial
Bill, has led to this one result at least
that the Ministers will stand in the
same array as any official and take
his defence for a corruption charge.

Shri R. D, Bhandare (Bombay Cen-
tral): 1 rise on & point of order. A
statement was made that a Minister
18 a public servant and, therefore, he
is amenable to this Act. It is a wrong
statement and out of order. He
should not therefore dwell on that
topic at all. No Minister is a public
servant ang is chargeable under this
Act. A Minisfer is not a public ser-
vant. The honourable Member, there-
fore, shauld not refer to that point at
all,
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Shri V. Krishnamoorthi
lore): There is a lot of confusion.
Is the hon. Minister's statement
correct or is the hon. Member's state-
ment correct?

Mr. Depuly-Speaker: The hon.
Minister has given a categorical
assurance tha. Ministers also would
be covered by the Bill. The hon.
Member has raised a point that in the
existing situation, Ministers are not
public servants as defined jn the law
at the present juncture. It is for the
hon. Minister now to clarify the posi-
tion ..

{Cudde-

Shri K. Narayana Rao (Bobbili): It
15 for the courts to say that.

Shri R, D. Bhandare: Irrespective
of the person, whether he be a Minis-
ter or an ordinary hon. Member ot
this House, nobody is above the law.
I am stating as to what is the position
under the law. Because a statement
15 made by a Minister it does not
follow that it becomes the law.
I am talking or the 1law, the
law which is before the House, and
which is sought to be amended or
abrogated or changed or modified.
That is the position that 1 am talking
of. I am not dealing with the gues-
tion as to what the Minister is saying
and what the other Members are say-
ing 1 am confining my remarks
purely to the law as it was and it as
it is sought to be amended.

Shri Ganesh Ghosh (Calcutta
South): On a point of order. How-
ever much assurance the hon. Minis-
ter may give, it can never have the
effect of law. The courts can never
take cognizance of anything until and
unless it is put down in the law itself.
The hon. Minister might give any
number of assurances but they can
never have any effect in law, In case
the hon. Minister is very serious about
it, he should bring forward an amend-
ment and put in writing what he has
said,

Bhri V. Krishnamoorthi: On a point
of order, Shri Vidya Charan Bhukla
has made a statement on the floop .of
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this House that thus Bill clearly covers
Ministers also So, there must be a
description of the term ‘public ser-
vanl’ as including Minusters Either
the hon Minister must show to the
House that the term ‘public servant’
.ncludes Ministers, or he must admit
that he has mislead the House You
should not allow a wrong statement
to be made by a Mimster that Minis-
ters are also covered, when actually
they are pot covered by that term

Shri Sheo Naradln, We are not going
to be dislurbed ke this If he wants
let im move an amendment to that

effec' He should not disturb us in
‘his manner by rasing pownts or
order

Mr. Deputy-Speaker: The hon
Member mays resume his seat

Shri Sheg Narain: If he wanty, he
can move an amendment to the Bill

Mr, Deputy-Speaker: Ouder, ordc
W:ll the hon Member resume his
sept”

Stiri Inder)it Malhotra: Shri Sheo
Narain takes a good deal of interest
in the proceedings of the House So,
he should be treated :n very dignified
manner

Shri V. Krishnamoorthi I want
yvour ruling on my pownt of crder

Shri Dattairaya Kunie (Kolaba)
Do 1 take 1t as an assurance from
Government that in case the term
‘Minuster’ 1s not included within the
four cornerg of this Blll. Governmenti
will bring forward an amendment to
the Act whenever 1t becomes neces-
sary? For, the statement which has
been made 15 a sort of assurance, and,
therefore, I would lke it to go to the
Assurances Committee now. It should
be treated as an gssurance and as
such it ghould go to the Assurances
Cormmuttee
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The mssurance which has come from
the mouth of a Member who repre-
senls Government Whether he 158 a
Minister of State or a Deputy Minister
or the Prime Minister 1s not material
at gll He represents Government and
as such he 1s piloting the Bill, and,
therefore, this 1s an assurance given
by Government In case the term
‘Minister® 15 not covered by the statute
I take 1t that this 1s an assurance that
an amendment will be moved by Gov-
ernment to that effect, and on that
basis the House should proceed

Shri Vidya Charan Shukla: I will
clanity the whole position in my
reply rather ‘han indulge in arygu-
ment now

Shri Dattatraya Kunte: I am afraid
he has not that authority now

Shri VvV, Krishnamoorthi: I have
1aised a point of order The Minister
lhas made a categorical statement that
this Bill covers Minicters also But
in the explaiat.or 1g the word ‘pub.c
servani’ there 1s no inclusion of the
word ‘Minmsters® So this 15 realiv
a misleading statement by the Mimgier

Shri Randhir Singh: He 15 going to
reply

Shri V., Krishnamoorthi: Either the
M:nister must show to the House that
the word ‘public servan®’  includes
Minister or he must come forward with
d4n amendment in implementation of
the assurance he has given, as Shn
Kunte has pointed out, that Minister's
are included wi‘hin the meaning of
‘public servant’ He must explain
this position. Then only we can pro-
ceed with the discussion and pass it

Mr. Deputy-Speaker: He bhas &l-
ready said that in hig reply to the
debate, he will make the position
quite clear. Let us now proceed with
the debate
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“I shall read the relevant portion
of the advice, It reads thus.
‘Sec. 2 of the Prevention of Cor-

ruption Act provides that for the
purpoges of this Act, public servant
means a public servant as defined in
sec 21 of the Indian Penal Code.
The Prevention of Corruption Act
is, ‘herefore, applicable to the
Ministers who are public servaits
as defined in sec. 21 and can be
prosecuted for criminal misconduct
as deflned in sec. 5(1)) of the Pre-
ventimn of Corruption Act”.
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Shry Randhir Singh:
there to interpret the law.

Courts are
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Shri K. Narayang Rao: When courts
are there to decide, no assurance is
necessary on the point.

Shri Sheo Narain: On a point of
order. When the Minister hag given
an assurance to the House that the
Bill includes Ministers also within its
scope, what s the difficulty? Hon.
Members opposite may move an
amendment 15 that effect and Govern-
ment will accept it

Mr. Depuly-Speaker:
procerd with the debate.
sard, he will
his reply.

Let us now
As he has
clarify the position in

Shri Lobo Prabhu: I thank you for
this

Shri K. Lakkappa (Tumkur): On a
point of order. A Bill hag been mov-
ed for consideratinp by the Minister
sni he has explained the position.
Then he made a statement. Should
we construe this as a statement made
bv Lthe Minisier? If it iz a statement,
rule 372 will apply. He must take
the permission of the Speaker to
make such a statement. Or is it a
statement of the type which he has
made to mislead the House, to which
he 15 nnt entitled? Sp first of all,
you should decide whether the Minis-
ter has got any right to make such
a statement and mislead the House
Shri

Shri Randhir Singh: Hathi

made thal statement.

Shri K. Lakkappa: The statement
he has made is with respect to &
policy and it will take away the
characteristics of this Bill. By virtue
of that the Minister is included in
the term “public servant”. But if we
read this Bil] it does not say that
“public servant” includeg Minister.
Therafore: his statement has to be
construed as a policy statement; and
for that he must take the permission
of the Speaker under rule 372 of nur
Rules of Procedure. We do not know
whether this is a policy statement by
the Minister. He must clarify that to
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the House. Whether this js allowed
in this House iy a point for your con-
sideration, and I want a ruling on this
point.

Mr, Deputy-Speaker I have permit-
teq him to make that statement.
Further, he has clarifled that in his
reply he will make it clear whether a
Minister is covered by the definition
of public servant. Till that time, let
us proceed with the debate. No more
points of order.

Shri Lobo Prabhu: I take it that
the Minister will clarify not modify,
hig statement. It is not fair to the
House to prevent it from discussing
this issue contingent on an explanation
which will follow after all have
spoken. So, may I have an assurance
that it will be, if at all, in clarifica-
tion and not in modification of the
simple statement that a Minister is a
public servant who is liable under the
legislation under consideration? Since
there is no demur from him, I assume
that my presumption is right.

1 fee] that even if there is a feeling
in this House that a Minister is not
a public servant there should be
legislation to make him a public aer-
vant, or at least to bring him within
the four corners of thiy legislation.
It is most unfair that you punish
poor.y paid public servants, and you
let off Ministers. Ministers have
greater responsibility, they have
greater opportunities ang therefore
they must be subject to a greater dis-
cipline and a greater judgement of
the people.

Now, I pass on to my second ob-
jection to this Bill, Government
makes a big play of passing Bill
against corruption, but is it of any
use when Government is constantly,
all the time, increasing the oppeortu-
nities for corruption?

I refer now to the resolutions of
the Congress Working Committee.
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They have not been considered by
that committee, they have not been
considered by the publie, they have
not been considered by this House in
the broad context of the fact that to
the extent you enlarge the public
sector, you are increasing the oppor-
tunities for corruption.

Shri Vasudevan Nair (Peermade):
There comes Swatantra politics.

Shri Lobo Prabhu: The Swatantra
Party speaks for the people as much
ss any other party. Please remember.
that, If any party thinkg that Gov-
ernment servanis. because they are
tn the public sector, are impeccable....

Shri Vasudevan Nailr: What about
corruption in the private sector? They
are the worst corrupt.

Shri Lobo Prabhu: There is cor-
ruption in the private sector but nu
one js creating opportunities for it
Op the other hand, when you eniargy
the public sector, you are enlarging
the opportunities tor corruption. My
party has stood against the permit-
licence raj, it is proud to have stood
against it. It is proud because today
the Government themselveg have re-
cogniged that the permit-licence raj
must be limited. They have decon-
trolled certain items. The question 1s
whether they will decontrol all items.
The more impartant question ig whe-
ther they will act up to the resolu-
tion of this Congress Working Com-
mittee asking for extension of the
public sector to banks, insurance, co-
operatives, to food supply and to State
trading. That is the crux of the
thing. Can you on the one hand say
you want no corruption and on the
other, create these opportunities for
corruption?

I refer you to one simple fact.
People have not realised that the
budget, that the demands for grants,
provide for Bs, 713 crores for purchase
of sesd and purchase of grains and
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fertilisers. Juat imagine: you are
glving the public servants the chance
to operate Rs. 718 crores in one year
in respect of one department alone.
Can you then expect no corruption?
Do you think that the public servants
in the public sector are completely
divested of any ordinary motives? If
you want to reduce corruption, reduce
State trading. I have the evidence of
no less an authority than the Chair-
man of the Administrative Reforms
Commission, Mr. Hanumanthaiya that
because of the food subsidy, the big
gap between the subsidised price and
the private price, Government ser-
vants are tempted and they get an
opprtunity to be corrupted. If you
want, therefore, to eng corruption,
end the permit-licence raj.

Shri Sradhakar Supakar (Sambal-
pur): If a person has a head-ache,
does the remedy like in cutting off
the head?

Shry Lobo Prabhu: There gre cer-
tain people whose head-aches can
only be removed by cutting off their
heads. If that is what you are saying
about corruption, cut that head off
even if it is the Congress head or
anybody's head. I do not think that
kind of similie gets you anywhere.

Shri Jyotirmoy Basu (Diamond Har-
bour); Two important and serious
charges of corruption pending against
two ministers involve the private sec-
tor; it is not the public sector that
hag bribed them but the private
sector.

Sbri Lobo Prabhu: My hon. friend
is apparently referring to the cases
of Orissa; he |s not aware that the sup.
ply was made to the public sector at
the instance of the minister. Even
granting that the private sector is In
fault, I am not talking any protective
attitude for that sector, I am talk-
ing of an entirely different point
that today the Government should
not provide the public servants with
opportunities to be corrupted by ex-
panding a sector which they could
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not contro], by expanding a sector
till it becomes too vast. That is my
point,

Bhrl Jyotirmoy Basu: Is corruption
offered by the public sector?

Shrimati Lakshmikanthamma (Kha-
mmam): Will not an ex-government
servant saying this demoralise thr
entire public service in the countiry?
Is it proper for him to say that all
government servants are corrupt?

Shri Nambiar (Tiruchirapalli): Let
him be allowed to speak.

Mr. Deputy-Speaker: If we continue
this cross.questioning, it would lead
us nowhere. People may put forward
their point of vieyy when they get
their opportunities.

Shri Lobo Prabhu: My third point
is that the Government have estab-
lished Vigilance commissioners. 1
welcome them ag the third wheel the
olther two wheels being the depart.
mental head and the local police. In
the course of my efforts to reduce
corruplion in my own constituency I
come to the conclusion that if any
referexce was made to the depart-
mental head, there was an attitude of
protection, even of partiality, to the
subordinate and one did not go very
far. it was my experience that the
loca] police were pot concerned with
corruption at all; they are steeped in
it themselves having been provided
s0 much opportunity by prohibltion.
The socal police did not regard cor-
ruption as an offence-worthy of their
notice. So my faith was in the
Vigilance Commission and I sent some
complaintg to him, I recall one com-
plaint 1 sent recently to the Vigilance
Commission of Mysore, a complaint
signed by 25 people that a local mec-
tion officer of the Electricity Depart-
ment was demanding money, Was not
doing his work properly, was delay-
ing applications obviously with corrupt
motives. I had great hopes that the
commission would go over and sbove
the police, over and above the admi-
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nisiration and would enquire into this
case, but to my disappointment, I re-
ceived a letter recently, saying that
they had passed on this letter ‘o the
head of the department

I am going to ask you, I am going
to ask the Home Minister are these
Vigilance Commissioners only post-
offices to pass on these complaints to
the head- of departments?

The second point 1 want to mak
this I had reported a case, which I
suppose every Member here coud
report that no RTO—Regional Trans
port Officer—renews the registration
of a public vehicle without being
paid to do so In my owp area |
had reports that the modus operand:
was paying the petition writer who
passes on money i1n due course ‘o0
the staff and to the RTO If this pay-
ment was not made, there was delay
there was enguiry by the Mo'or Veh
cles Officer into the efficiency of the
vehicle and the party has to spend
much more I made this complaint
m mv piper | made this complaint
to the Vigilance Commussion here, |
made this complaint ‘o the Vigilance
Commussioner of Mysore but years
have elapsed and the complaint stll
persists One of therr Inspectors
came to see me and asked me for
evidence available with me I gave
him the names of some people from
whom he could make enquiries about
the complaintgy I have received To
date as I said no action has been
taken If such a thung which has
been condemned even by the Distnict
Congress Committee can flourish 1n
this manner openly and on a large
scale 1n an imporiant distriet what
15 the ulihity of this office of Vigil-
ance Commissioner?

The third pomnt I wish to ramse 15
about the persons appointeq Vigilance
Ccmmussioners  Who are these Vigil-
ance Commissioner<? They are very
frequently oficers—

An hom, Mémber: ICS
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Shri Lobo Prabhu: Yes—who have
<erved the Government tos well, not
wisely but top well, and these people
are appownted Vigilance Commis-
sioners Why should not Government
appoint people who are not retired
peop,e who have responsibility for
their pay and position as Vigilance
Commussioners?” These people who
have received pensions for they gond
conduct with the Mimisters should be
told that they have done themselves
well and 1t 1s time that thev allowed
uthers to take their place

Lastly my fourth point i1s this my

party has complained about this
plethora nf legisiation This
Government 15 passing Bills  without

number [Even Private Members are
tot at ]l different n this  respect
Thiy are also pouring out Bills This
particular amendment hag become
necessary brcaus<e the simple provision
of law the simple lacuna existing in
the new Act was not foreseen by the
Law Mimstrv I would suggest ‘hat
unless those pcople responsible for
such mistakes mastakes which tax
Parhament mistakes which tax the
courts mistakes which tax the accus-
ed if these people are no* called to
aceount vou will have more legisla
tion like this which 1s slipshd, which
15 hasty and which 1s at the expense
of the people of thiz country

So with these general grounds
against the Bill, and emphasising
again the firs* round—that the Minis-
ters must take their stand in the
<ame array as public servants in res
pect of offences of corruption if cor-
ruption 18 to cease—with this part
cular emphasis, I conclude I thank
you for having given me this oppeor-
tunity to addres<s this House

Mr Deputy-Speaker I have to a
accommodate a large number of mem-
bers I will request them to confine
their remarks to 10 minutes each

An hon, Member: What is the total
fime allo‘ted”
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Mr. Deputy-Speaker: 3 hours, out
of which 2§ hours are for general dis-
eussion,

=it v Feg - e fedy ey,
a fawr g fafaeez wrgm & aw faan
e d o ¥ fmma s g0
Tg ATF F1 TE qAEE A ¢ e
foma &1 arw fvgr mq, T fAat
a1 gy o ¥ fomw &% aw™ W
Y AT wwET w1 @R fwar Smqo
TR 2W F) §F AT A a1 F (7m0
ag X wifaw & fomy gt forem 1
Wiz & faew &1 wr@ar qar faar
T\ tEW TAT R AAIN AT &
AT UF T AMWEFT AT FH aAIN
s R

FOT ®% w1 sy WA g,
e qw w1 Al @ @Y T ogw
wi widt ? fx o fafema  sfms
§ W7 g8 W ¥ 0 WA @iy 8
aYfx 78 99 fegeara & waTar a1
ot frel) 2w & 7 faomiy | qed o
w1 fadre ¢ 7 fel =g e
s foaie a= of & 1 qar AE "@da
¥ 0T qr ag AT 7 FL & A AT AT
Y 7w At ag g i wwae
w=9r 7z § 9 fraa & siifs o @Y
FTAAT § | WU qE WHHT TTT WEST
gar ¢ o fome war @ wifs =g
Iae wH ®T 4 § Afew N foam
oY 7 ¥ AT HTH W 7 ¥ AT qg wHEAS
! it g? @
wfTaa ®Y TxAAT & I Wg IRfAA
TR W AW A Ao I @ A

fqrsrm g i wag &k fw
g Forrera Y o« adfos ¥ drdy
aw Y § whe vw I e O & fel

184 (AiY TED-8.

e qew, frwwwr A & wnr oA
A5T 1R AT T EAFUT FoAT OBAT N
oW fafrze amer & g7 frdt N
TIFML PAET 1947 F TR &
wegera (3) wiw dawy 5 ¥ qQF
frarvw grar ar fv orse gt W
ZAraTT @ WX W 17 INST I
Praer ) ol v & Atenam
TEaT ar aY waraa 3 fad gu sfrasom
# Ifgm araen 2 wwdt Y | axfeendt
¥ w1 1964 ¥ QaF ¥ g 7 Wiy
7 w f 1| T gy gar fe dfem
¥y F oy § qg e #)Y
At @1 & w1 3o AW
¥ wgsr qdaw F1 wie foar wiy af
w1 & i d53) gaeh ot srway &
Ty € oqRe 29 ¥ § ¥ gréed
AT gdE B ¥ o2 § ) gafag 1
aga wravaF gl oA fn dwwe 5(3)
ot fx e & wafaw o 9@
frgYeafres soaz & farse famr o
T g & af ww & e ww foaw
H1T WETHIT &t AT FY gAWT ¥
fae s 57 ¥ fau 73 a0 oic
¥T AVIL FATY | AT ®T I AWTHA
AT T F | AT ¥ AW
Fuz a¥ oy arfe dto UHe WHET
Y wifew & a7 Fomaer g wer-
FILANE 1 TH TR ¥ ATt ) AR
£ | x9N 4g Aqew A ot wg f
afadrst & F1E Tarrx Ay & 4
Fo W T AT FHA T WHET
W A ¢ A gw woww
W d@m R (v ¢ fw ge
wiek ¥ g femae & A & Swysge
aw ag fomaarr &Y dard dor gf
v fomm ¥ e fenrdie v
q3r §, AELH ferrddw v qAr 4
form & faord w1 fogrdie wo e
(AR AL f RE o ik ik g g
¥ ¥ | T e Wy afw & el



9349

[ e fig)
vww ¥ guT § 1 ag I fawer
s sawrig 60 av 70 TIX AFAT R},
AT 2r A wEr acE 43 € s Ay
qrafegl #Y vz E 5 ® oF &Y ¥
it ITA gfrgr T F, WX
smer qeaf@ At YwegEl o g
o W@ A qg TEwi@ W R
% TEF @AT W 1 AT ¥ g
s & stmars st 1 owsT
fremad famaYy f& gt o
T Wiy el & W wg qEaArdr A
fami & 200, 200, 400, 400 VYT
500, 500 RIT AF T AT & | WF WAL
ST T g fafTeze T8 <4 ar
o ST R oF 72T A gartan
& 100 3T 150 I FIEATE 91T &
& grew &Y qATATAT AneAn g fE o
fxva@ ¥%3T 3000, 3000 ®YT 4,000
4,000 9 TF FHT AJT | TF AOYSAY
girdagy s f& 100 a1 150 ®FOF
ety arar & W gERfsde afaw
# g & ag fvaawardy & w@ ¥
3—4 FATT TTA FAT J@T § WX 389%
515 Az & &1 w77 7 wrdo fle dne
WHHT W FART W7 {FTAT Foar ?

Iyrerw wRred, & myy fadndy
T« & wreq? § FgAr 4w v ag gw
q¢ m™itTET & faerT 7 61X 3fF ag
N3t F aon ¥ AT wmar ¢ zafad
¥ YT FT § A 3T AAR ¥ 3TNy
¥ 7Y dar Irfgg 1 M HF AT
7 forraa Tt =1 grwT Y 48 (5 IR
4T & | gg €T 3W &7 g9 § W1
AT 1T Bfew F 9T g w0
g% 94 ¥ war oAl B fEr F@r )
grwg ag § fe ¢w 2w & afz fadt &t
faorelt &1 wiweer ¥ ¢ oY oyt Ay
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wdiw feaT™ 5000 waT wavA & fag
Taddz N AT § T I 2000 WX
it foey 3 qed &1 & g@wamsd
g sz wrgen g v e oF alw
g 500 o9 #7 wwf & at IW 200
Ty #Y fowa 3T qeft § | R QW
feama 737 ¥ OF WO vy Agt @
¥ foq aqamr argar § @ I¥ qEard
¥ FFTFI T W1 & 4 WE@T ghar
& T W | ¥ AGL HT A Fywan
£ | wa T ag feam foam 3w
A @ @Y ag A gewaw
A=Y WY Y 7Y § Wi FIT W awed
& | fsraar &ar fewrT 2 37T a2 v
Wl g wFdr § A8 J 3@ A T @
AT & 1w faer GaT @ 2 At Ay
a1 ot @ A1 FTAT ag FE T
f& 3a% oF a7 oY 7 w¥ )

" WEa ¥ w9 v f fEoaw o
&1 F9dT FLAT TF W 1A T G
Few faa & faerg 7wt wfgg
W O W wrary ¥w faw & faws
fretelt A & awar fr wo 3w oW
waT A EX ) e Al o owen
@ AE WY 2w ¥ o Pt W
ol &7 W At w728 W st Wy
T waT |99 gy gy §)

aF wit & vy fir q@ F fafrex
w1 o ATY |7 SraT 8 AW IT 6 ey
¢ fir ag widy #Y gTeTC § W Tg
waTaTe WYy Wiy oy feen §1 Wy
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n g fafrec @t ogar g fafrex
weordt Tt ¥ ww ww woee ¥
WX N OF T ey srafan
T AT ¥ & A F et oafe 9w
¥ ¥rs fafreet womy firg 1 & frarrss
whawr fasmar ) ot wrs a7 witw &
WORTT & 91T a7 et w1 o 7 wwwrdd
¢ Wk % foam @ @ ot g
0 S T ¥ 10 Ny fafred
® T o ¥ v oyt - a3
TR A e ow  §
I it o o o v e
«THY AT Tk AR dwwe o o
WAMFA G| gHaa g araar ¢
T w ey o7 g Ty wT Qe fe
T R At? & yvrew wgeg
o & afty o 77 weEt & i
wo w2 g e o faa ot 2 axw
¥ a7 9T AT O N ey g
& fans feac @ dt 7 33

¥ qgm g e g famr W ey
w 9% w1 foqr amm arfs awro
ot w7 Wieggd &1 9Fwr ¥ 77
qHAZ & A2 0 TE & 778 A% W%
£F AT T g A1 o ¥ forg g
ATYT A1 @ § IT 5T F vy w7
g1 ¥ 7€ 7@ gary T oy
fe forr wrere & Far s 31 o ganfrm
¥ faars weard & v Fwe aw
W% ¥R aw g w1 ¥ aw aw
fafrz g w1 ot foamT a7 oot 7
Qo w39 & faars e afaw
Wt Y A3 AT o B Iy Fow w7
o g8 NFET I & FIC A o
wT #% | §F ¥ ¥ Iy At o
e fedt Az gerc ® At § o
Wt ww g a7 fs a7 £ vrew wear
wiaTre FEer & & fogre ¥ feeent
¥z g Iw W wer w1 fer e

15 hre.

g ¥ ¥ fa gy & W
FAF & NIwTCE 1 w1 WY T wwRT
dfrearoat 7 g1 fedft 9 QT A ot
wE A Iw WY gerar o) wge
ﬂal{ﬂo@‘.ﬂ!‘fal{ol{'ﬂ'o!\‘,ﬂftn
% o O o g1 #1¢ &er ar ayy gaifow
& IW gerar Ay fawe ¥, wiw ut
A, feamt wi ¥ oy ¥, sl
¥ g qay T wwd o swrw ww
Foac wwmre st qatfer g
T &) 7% Al W A gy qw oy
&

% fafrere amge ®r auré 2ar §
fFgmfmagay &7 &g
w&1 fx & [ g fr fafree &t Y
@ § wifrr  faqr omd i qar &7 @
Wt A @ Ay fefrere & far A
&1 1 g1 ST asfufae fea Fosngm s
AT T g § e s §oxw
e & fe aoEeais ey o
TgT ¥ ¥ wiforw FT R 7w X
$5T UF THIC TECTFT G R 1w
& fafyere ot ot wifirer wc fear
ard A S g & amr oy &

‘T woa fr feere o o
oY wfrR ¥ aw wwr”

forer ®7 fgma v & 37w figmre
v kv AT d? aw gt frfred
SwEaram et ec w7 & wgrr
wrger g v fafireee w1 ot xwr 3% mifeer
fagar i)

% %t wEnw B e X P e
gt &% MRy faw qgt dw
fear o< ot dwAT T war qv, WY
WU g
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off WA Wy oy | I WP,
g wra & a7 fagaw agy T fwar w
&, % wogar g fr w1 W s & wowx
T W gwar | OF arw aeT
Tardl MaAiE § oTH TEAT TV AT
fendiz § W7 3@ 9T WUR @l
™R AT 39 &, 7r g € 5 garw
xg o feqréae OF amerIer € a1 6
g A 751 0 xw FqET §F w1
Afg 19 FET AT AMET 1 AR R W
N ara & AT F@ X g F@
g fe fagiy ag F1=1 a7a7 97 196 4
#, 37 AEFN § yaw qo fwgr S
~fgd f w1 7t 75 AT = o
ag Y& FaETTr AT A, qver agw
FAA AR AT A TH AT WY AW
v &0

78 ot fargas w7 & FT9E Twwm
W TEUT TR A WS 1 U
w awi dfaewe g 9 wrd
wifivgfes faw gg & g Wt
wifg a7 Fawr & 7 et smar fge
a1 fs W= & faty § 't W
T FTH T NEAT & | g W AT AT
tleawiwET e fag adr g av &
§ U9 1T OF T faagw wmET g,
v &Y A1 are FT fagas st )
WA 3 I a7 W aww ¥ fagaw
Ry W F 1T WRTHT & OFA
¥ fa v Tum ¥ % FfmiHfy
ot AT T T F FIT AT WA
femmr T w30 AETTR wREY
¥} foqie & wrgitaT o TR wowA
QR ¥ 1964 ¥ =, ¥fEw 37w FT
e §t feer 3w gt Frem R ®
w3 WAT1 F HAl wghE w1 S
faerr wrgar g fv 1964 ¥ 9w g
fawr oraT Tar 97 Gaw a9 ¥ fay oy
v 999 g% O qir o 1% 4 fs
wwry AT 6 Fot ot Fordedww

R w 70 ot wifig@ 1 ow W oy
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favare  fewmar 1T 97 AET AEwT
T & frye ¥a gav w £
o gaT afen qr o ¢ o fe
2 WA HUT e it oGt e TG oW 0
ATEHTET, gATE ¥ TEHAT  QRENR-
U Ty ify ¥ 9 & §, fo et
AT ¥ AT HhoT g9 WA @ IT &
w7 & WeTArT f5g T & & §Y
¥l @ | a7 O A w0 it 99
] fodva & 7 w37 & g
Leulercind il & sl i cul:EC TR
aray srgat & quAr e g e o
et 1 Ak ¥ xar gur ? afy qu S
foqié wrf a1 7y W, IR FoFA
¥ gum for o wwd s wdaEr
7 §0 & I ¥ 99T & WK IF §9

HEY FATET 4T
oF W WIT | §W TR F/A)
w1 fR ¥ 131 foaedww g

IT R aw fEarewa oY qgen faw
qr g wiaa Y 7, afwEw a7
forine GEY & fomey geaT<d o
al foar Jfed 9a 9FTLaTE 1964 a®
TEgE | WIW AAATAE ATHAT ATEHT §
f&§ 37 97w Frlaelr @i £
A% warar 49wt fawfal
odY & foas fayr qoered 3@ aww
%z ar fs ag 39 9T fawi s @l
¢ otz frrys@ F a1z 39 wriarg
Fft | o & g1 STgar § fw o9
49 fawdfal &1 1371 7w WA
g waEt # f@e Y wrr § oAy
MY ¥ werAy aw gAr wfgd,
dar fs AT Arge ey 0 e oy
3 w1 e gdt ¥t WA K
weg & wicfmad & @it 1wl
sy wAr Y s fam g e dwd
WEITNTY @EH @), A1 WY ¥ Q%
wifgfran  faw s wifg@ ar
fewufcd @ g g w &few oY xfex
% wwr 0k § IW W O TR
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Ffay fenfen N @y i@
LU UECICI NI S AL
aw @ ogd

| AN HAY ¥ OF T §) geArRe
fawdfrw &t & a1 €Y a=r3, shg-
e AmgEr ar zadt 8, 3AE AT
afarr % ar Ir §EArd gETT A
wez Y g, 33w gafaowmfzay +1
qf:as Adew ¥ w37 ;AT =wfEd
i< qtq arfgw d@mt ¥ vy @
ar wA OTUd AL 1 AlFA AT FrwTg-
ea aaradts ¢, A1 F0E sqw
[T F@ETE. .. ..

Mr. Deputy-Speaker; Are religious
instilulions free from corruption?

={ 4T AT e:No; 1 do not say so.

&7 A AT AN ewy fEwAr
frfasn  amr o Fegw@ dwaar #91
ez faqm a1 FvgEe 3 S oAy
sfumrT 7 f& 37 wwrarT w2, FfF7
# arg M ¥ srmgefza atgads §
AT FEAT ATEET 2 | T HME AFTT
‘Fraries  AlamEts w1 i Y
2 f& sradfer A 9wt v
ad g § Froreifa vty F
FT %94l w1 sAEE fzar smn 2,
¥fewr 7% qerfasfal =1 =fa
#F1 ¢ vw 9w wry A9 fam
ATAT | FEFTT WIH IT AT XY @
F@T gt 1 AR W far oo,
& v gt § fe weere A 0w wa
&qT vt § g feeidde & af @ &
faw & & ol o9 awd Wl WA
2w g i frm g s of
fax argm & aer Do owr v o
? wew! =wat § fF feslt
¥ wxy A @y dr  smweife
frargdrr § o 9T Atal WA WY
foy nd & Wy Q3 A A, R v
g, o AW A, VR AYIA G,

1 @A T AW E), o 7B WITE
Y ®Evey Awmgfzar § fa ¥
saa § qfafers Ared mfas &1
T IARY T A1 7 AT § mTEY
¥ w7 gTw g & 90 T@=
39 7 uEdane faam, fogqard
fopll 1 Afwsr w7 wwalw & §m9
FgA1 qEAT ¥ f& A1 mETATT & AT
gt 4, fagiw maarr afafa &)
a1 Ffam ¥ s @AY g 4,
39 war Afafa & aroq s AW
wrar ar S sy § 5 fw qfew
o 2 (¥ 347 “ew @, aEd
#Tar aqaY £ Araara @, Afew s
T AT FzATHY B) ITAEY, AR FAF
Fwam 2 15 Fosr ) W@
s ooy a9 wfas, 9y § axT
W mfrm, |97 & gz oY mfwa
FrA At 3@ Stw 2 forew g wivw
A2 | AT ARz ¥ Aty A fa dle
dYo zm3e FYFOE 481 wETTH
# ardt wifgd wErE F arew 7
Edimra ¥ afora arwzarg fedre
dte wzo @ mIx feedl  gfaw &
FWA & Fami & fasrs Ay fur
4 ? 7z meerfaeet Qafafagvm oy
fawad aifs fagld 2w & e agrdy
#r 2, %! faeet 8 gETTE R A W
FTOL Y A FT w® |

7 s e X vy fe a
aftfen qrast o wRTH A W@ g
WTAT EAS! AT AEE AT § 1 qfeww
a¥en & w fafret W wry § )
wsar &t gg a1 5 g faw & wxe
qg erfiwenr & famr e Afew
xg Y Fo & 1 g ol A gy
¥ 7 qrtiy faar o ) q) ot X e
oft e Y 3 ofy ar¥m femr )
Tt ¥ 1 HfTT F ar wrga f e e
arx wer foad fefaeed 3 fens
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ot gy sriar ¥ & 7 & guwar
g fw ow ot fafrerc & faars 1964
& ETHTH 9%, A9 ¥ 4 U T4 8,
wriarf =t #% 7€ & | W feelt fufa-
&T¥ faars s gatyws oy qar ?
w ¥ owry OF oF fafamc § ot
afeal # areea T 1Y §U 97 wewa
fo 2, M aew 9 foo s §,
&fen wiwr ¥ womdl @Yz ggroE
T aw wErg. ..

o wfer e add) (wrone).
ol TR WIT §T qET 9T W faq
Tt gu & fe g™ araf 597 & qdfaz
W94 ¥ 89 F A1 srqrar §, Ay
fed & 1 ferfez evwe w7 wge & =
g & arf sra sTR w1 wifez
ATHT WL T 7 JY T TUT A7 THE
qIF W FUAT 747 {1 IR 17 feafe
wEA & wey gar § | dgNifea
wr3fga § 0% FUET we A A7 wAQ
g

i wat mw oy - A ¥ 0w
greq 7 46 ot 9T ag weArw sy
&\ & g § s dodtowrho & wfey
g oY wAtTeA 2 gaET oy s g1 AT
wifgl | w7 T uaTinT diw fawd A
& e 2 g A At & s fx
wTo% fafrer age v 2 8

oft wim waw wedd : WIT T
wifwa e fawdt at & gefrer §
waf aqrg &

of| Wt mva e g @
fog aft® & w1 Dar § gawr g4
Ty wifgh | g3 w4 o foed
1§ qgr § 1 @ gy W W wRE
* g o e & g, O fafrerr
wdff gt d3¥ £ wrr gEa wdler
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e At f & g W oW g
T v wwd §, g7 oferw mdze W
THET AGN FT "eil | FH, IqTEQW
wEYE. TEE uTaw Iqfeqy s gar
T auw Wi &, uod =gz ¥ ow
arxw yofeed w@T FT o AT gy
¥a Wiy 7 & 1 B | 9w @
& Tl § 1 o oY o fafret ey
2, vaw1 sfax sw g wfgw, 34
i & ot fafreet 3 o @, ofw@
w1 g wifglt | ST wHEY § vEw
FOCFTA B | A wrgFT AT Ay
9% FTHAT ¥ wgan ;-

“There is a large consensus of
opinion that a new tradition of in-
tegrity can be established only if
the example js set by those who
have the ultimate responsibility for
the governance of India, namely,
the Ministers of the Central and
State Governments. The problem
is difficull and delicate. Ministers
are necessarily leaders of the poli-
tical perty which succeeds iD
obtaining a majority in clections
based on adult franchise, There is
a widespread impression. . .."

Please note this,

“....There is a widespread im-
pression that failure of integrity 1»
not uncommon smong Ministers and
that some Ministers who have hela
office during the last sixteen years
have enriched themselves ilegiti-
mately, obtained good jobs for their
sons and relations through nepotism
and have reaped other advantages
inconsistent with any notion eof
purity in public life.”

CE¥T SYE (AATH AT AT 1 W™
guifyar oY o ware W7 gwIL @A
arn §) Wt g fafree a X
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Mr. Depoty-Speaker:
Dattatraya Kunte,

Shri Dattatraya Kubte: [ rise to
make a few observations....

Now, Shri

8hri Sheo Narain: Mr. Deputy-
Spenker, Sir....
Some hon. Members: Shri Sheo

Narain should sit down. Shri Datta-
traya Kunte has been called.

Shri Sheo Narain: It is very strange.
Are you the Deputy-Speaker of the
House or are these gentlemen? I am

also 8 Member of this Houge. I am
not a joke for these pe ple.
Shri Dattatraya Eunnte: I rise teo

make a few observations on this Bill.
1 am afraid the scope of the Bill is
very limited. I have heard Members
on both sides of the House waxing
eloquent as regards how corruption
should be stopped on the one side from
the Ministers and on the other gide
from the patwari onwards up to the
Chief Secretary. But 1 am afrald that
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this 1s hot the accasion when all
those remarks should have been
offered; those should have been spar-
ed for some better occasion

Here, an attempl 1s bemng made to
cover a possible mistake which might
have been made when the 1964 amen-
ding Bill was dicussed and passed by
thus House Was 1t a shp? Was 1t an
oversight? Or was 1t that the
Drafting Department was  very
confident about its wviewpoint? That
1s the main point  This amending Bill
wants to save the Government 1n
certain cases which are pending and
where the officers concerned might be
acquitted becau.e of a lacuna allow-
ed to creep in by this very House
and the other House in the Bill that
had been brought forward by Govern-
ment before the two houses before.
Now through this Bill, Govern-
ment want to protect themselves.
They have alrcady used their powers
to pass an Ordinance and they have
now come forward before the House
with this Bill.

I want to know whether this lacuna
pointed out by the Punjab High Court
had crept 1n us a slip or ag an over-
sight or 1t was someth.ng that was
deliberately done Nobody can now say
anything about it. If a mistake has been
committed before, will this save the
mistake which has been committed?
After all criminal proceedings are
going on. If, while amending sectlon
5(3), the previous Lok Sabha angd
also the then Government had allow-
ed these mistakes to creep in, they
must take the responsibility squarely.
Every now and then to come forward
before this House and to cover the
past mistakes by saving that there is
a lacuna which was presumed to be
covered by section 6 of the General
Clauses Act ls something very unac-
ceptable.

It happens that law courts do exa-
mine suchy legislation But this
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15 so patent that even now I am not
really quite sure if 1t can be accepted.
I was hearing the Minister whem
he was moving for consideration and
wondering whether he would make
the point whether retrospective efect
of this kind could be given so that
the mistake or lacuna, for which Go-
vernment 1s responsible, could be
covered or protected,

Therefore, ]| am saying that the Bill
should be looked at {from this point
of view The Minister should have
made the point as to how by this
amending Bill 1t 1s at all possible for

Government to correct the rmstake
that has crept in
Shri D C. Sharma (Gurdaspur):

I thank the hon Member, Shri Lobo
Prabhu, for raising the level of dis-
cussion on this Bill I have heard
him for the first time and I must say
that his approach 1o the Bill was not
parochial like the approach of some
other hon. Members but was compre-
hensive and constructive 1 am very
glad that he did not speak ony on
this Bill but also convered the entire
gamut of corruption

Now, there are some friends of
mine who think that we should look
at this Bill only as an amending Bill.
Quite nght We should look at it
from a partial, parochial viewpoint.
That can also do us good. But the
fact of the matter is that thig Bill is
called Anti-Corruption Bill. When
yMou «call a Bill by that name, you
cannot help bring in corruption and
anti-corruption If a man tries to
steer clear of these two things, 1
think he iz an angle? He is not =a
man of this world. He is a man liv-
ing in the Tth. 8th, 9th or 10th heaven.
Therefore, 1 belleve that it is good
that we have highligted the points
which lead to corruption.

I am glad the Minister hes sald
that Ministers will be included withim
the scope of thiz Bill, Ministers are
also public servants. I mwt alad
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admit that the Cogress has not spared
any Minister. I do not want to men-
tion the names of Ministers either at
the Centre or at the state ‘evel, who
have been charged with this kind of
thing. We are not afraid of bringing
any Minister within the purview of
the provisions of this Bill. I am very
happy that a point wag raised about
it and the hon. Minister of State pro-
mised that he would include Minis-
ters also in the category of public
gervants.

Now, 1 agree with Shrn Randhir
Singh—and nobody who has any
knowledge of life in this country
will disagree with him-—that corrup-
tion has become a part of every fibre
of our society. It runs through the
arteries of our society; it courses
through the blood vessels of our so-
ciety. It permeates everything.

There was a friend of mine, We
were talking about co-operative so-
cieties. These things come there too.

Suppose 1 build an unautheo-
rised house today in Delhi, the para-
dise of civil servants, MPs and other
functionaries. I have to give only
Rs. 200 to have it regularised. The
sealg a-e there to show that the house
was not built in 1967, but in 1963 or
1964. You have to pass only money.
Therefore, it does not do well to
charge the co-operative  societies
because they have done wrong. But
what are our Councils., the Municipal
Committees and all these things,
doing in Delhi?

1f you want the transfer of teachers,
you have to glve some money. Of
courgse, the monew will be in propor-
tion to the distance to be covered by
your transfer. If you want promo-
tian, vou have to give money. If you
want some other advantage, you have
to give money. Therefore, I do not
want to rake up this kind of mud
find all around me, which I
not only in co-operative so-

which I
think Is
eties, in other departments

a2

but also
onr life

]

1880 (SAKA) Lows (Amdt) Bills364

So, this thing has got to be watch-
ed, to be studied, to be curbed, to be
controlled, and to be squeezed out of
our socicty. We may require a
surgical operation to do so, but I
think our Home Minister. who is
a good man with a well behaved
manner, will not be afraid of wield-
ing the knife of the surgeon if it is
necessary to bring to law any case of
corruption, whether it concerns a
Minister or a small, petty official.

Therefore, this Bill is & Bill meant
to check the over-increasing rot
which is spreading in our society,
the rot of corruption,

1 have gicat i1egaid for my hon.
friend Mr. Lobo Prabhu. At one time
he -endered a great service to me
when 1 came to this city as a refugee.
I did not know him. He was an ICS
officer 1 went to see him in connece
tion with some work. He has for-
gotten me, but I have not forgottem
him. He is a good man.

He has stated that these permits,
licences are there, that we are going
to spend Rs. 713 crores on this thing
and that thing, that we are going to
have all these sources of corruption.
I would ask my hon. friend through
you if there is any country in the
world, be it a democratic country or
a totalitarian country or a country
which is neither totalitarian nor a
democrarcy but which enjoys perso-
nal autocracy like China, is there any
country in the world today where
permuts and licences and quotas are
not issued in one form or another. I
read about the Soviet Union. There
they cal] it blat; people pass on monew
to officers to get good blats.

What is happening in China? AR
this struggle that is going on in China
is not a political revolution, is not am
ideological revolution, is not a revolu-
tion which wants to conserve the

-of one person. It may have
those objectives also, . ., .
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Mr. Deputy-Speaker, your hand s
more often on the bell than your ear
@ on the voice of the person who is
speaking. I thank you very much.

I wag commenting very respectfully
that this revolution in which our
own Indian diplomats have been the
most unfortunate wvictims, that cultu-
ral revolution is in many ways direct-
ed against corruption and also very
amall places i1n, China corruption is
somehow in the aur The two world
wars have also brought in more cor-
ruption all over the world Therefore,
please do not blame the Congress
Government or any body. Corruption
has got to be treated like an epidemic.
Of course, Mr Deputy-Speaker, you
are a lucky' man as you have a driver.
I have no driver these days and 1
wanted a driver. Halt a dozen drivers
came to me with their licences. 1 tell
you that they could not bring the
car out of my House. They all have
Licences and certificates.

We are lving in a sorry world,
in a world which we want to reshape.

‘This Bill will help us reshape the
wor'd to some extent. Presumption
is a very useful thing. Go to the

clubs in Delhi or Calcutta or Bombay
where these aristocratic people meet
and see how much money they spend
playing rummy and bridge and other
things. What is the money they
spend per point? I wish to submit
that the whole life, from patwari to
the highest man has got to be cleaned
up. It is an Augean’s Stable but who
will clean 1t? We need a Hercules to
clear it. Who will be the Hercules?
Not the Home Minister, nor the
Minister of State. Each one of us
will have to clean up this Augean
Stable in this country. If we do not
do that, be it Jan Sangh or Swatan-
tra or Congress or Communist or any
other party or the party of my fiend
Mr. Dwivedy or the party of Dr.
Lohia, whatever party it may be, that
party will go under because of the
weight of this co:rmpllm which U
killing our public Hfe and wocial
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life and individual Lfe. It 5 a
timely Bill and it will put a little
heart into these persons who are try-
ing to rectify things.

Shri V. Krishnamoorthi: M.
Deputy-Speaker, Sir, we oppose this
Bill on the ground that even if the
Bil]l as amended is passed, it will be
unconstitutional and it will offend
article 20 of our Constitution, 1 will
revert back to that point when I
move my amendments and offer my
criticisms on that. About the general
scope of the Bill. I think my hon.
friend Mr. Lobo Prabhu hag taken
the eat out of the bag, that Ministers
also should be included in the scope
of the Bill. The Minster said that
the Bill covers Ministers also, even
though the explanation 1s not at all
forthcoming clealy in letters We
are talking about corruption in the
offices; we are talking about corrup-
tion in the cadre of government ser-
vants We must take note of the
fact that there is a lot of people out-
side this House talking of corruption
in the vpolitical level and they say
that this should be wiped off. Ceasar's
wife must be above suspicion. Be-
fore we accuse a government servant
that he is corrupt, before we accuse
a peon or g clerk or an Assistant Sec-
retary or a Secretary or a Collector
that he is corrupt we must be above
suspicion ourselves, and we should
not be criticised by the same standard
by which we are criticising the gov-
ernment servants.

The Ministers should be included
within the scope of this Bill. The
Ministers should not be excluded
from the  Anti-Corruption Laws
(Amendment) Bill. While 1 agree
with my hon. friend that Ministers
also should be included in the scope
of the Bill, Ministers alone would not
be sufficlent: T urge that all the Cent-
ral Ministers, the State Ministers. the
Members of Parliament including the
Speaker end you, Mr. Deputy-Spea-
ker, all people who are occupying
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public offices must be included with-
in the scope and the ambit of the
Anti tion Laws (Amendment)
Bill. It should not be restricted to
government servants alone,

We are seeing in the country that
only peons getting just one rupee or
s0 or chaprassis or other servants
who receive just four annas or eight
annag by way of corruption are being
prosecuted. The big people receiving
lakhs of rupees and thousands of
rupees somehow or o her manage to
get out without any trouble. So, the
Anti-Corruption Law must apply not
only to servants at the government
level but at the political level also.

We hear about so many repoits. the
Santhanam Committee report and also
the code of conduct for Ministers,
Members of Parliament and other
things. But before the election, what
was going on? The party in power
directly gets crores of rupees, lakhs
of rupees, from Birlas, Bajajs and
such other industrialists. (Interrup-
tion). Of course, Kamaraj has accept-
ed, or rather, the All-India Congress
President, Kamaraj, has stated before
the elections that they did not get as
much money from the industrialists
ag they got it m the past. What for
are they receiving? Just to give some
licences to them after coming into
power. Is it not corruption?

How are we going to curtail cor-
ruption? If you want to curtail cor-
ruption, you must define correctly
what is corruption and in what form.
Corrupation must be wiped out. If
lakhs of rupees or thousands of rupees
are got from the industrialists and
thereafter they are given licences, is
it not corruption? I want to ask that.
This Bill does not jnclude in its scope
the Ministers. It ig stated in the Bill
that if government servanis possess
more wealth than they sre presumed
to possess, then it is assumed that they
have received money. How many
Ministers wha occupy their office have
been subjected to this provision so
far?' My hon. friend Shri Lobo
Prabhu cited some cases. I Wwould
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like to say that the ex-Congress Pre-
sident, Sanjivayya, had stated that
people before they occupy office were
paupers, but after that, they are own-
ing lakhs of rupees and crores of
rupees in thewr sons name, wife’s
name, daughter's name, son-in-law's
name and in the name of so many
other relations. Having accumulated
money like this, having received
money and having indulged in corrup-
tion in some other forms, they have
not been prosecuted so far. So, the
Munister should not be content by
saying that this Bill includes Mims-
ters also. There must be a clear pro-
vision which includes Ministers, and
there must also be a clear expression
what corruption means; there 1s poli-
ucal corruption and there is power
corruption. [ have got instances aof
corruption by way of giving seats
also, giving party seats; there, not
here (Interruption). This corruption
must be wiped out.

I request the hon. Minister to come
forward wuh a calegorical, compre-
hensive Bill including the provisions
which have been suggesied by hon.
Members. T will deal with the defects
of the Bill when 1 move my amend-
ments. With these words, I finish.

Shri Tenneti Viswanathan (Visa-
khapatnam): Sir, I join my other
friends in saying that government
must soon bring a comprehensive Bill
if they really want to comwat corrup-
tion. 1 understand the Minister said
that ministers are includeq within the
purview of this Act, but I am afraid
they are not. This Act is not intend-
ed for ministers. It only deals with
public servants and we know who
public servants are. ‘There are many
leading cases on this subject and min-
isters never come under it. Just to
get the consent from the other side,
he rises and says that ministers can
be included. We cannot take such a
statement at its face value, unless he
brings immediately an amendment.
That amendment will certalnly in-
volve several other consequential
amendments to the main Act.
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On so many occasions, when gues=-
tionsg are asked about black-marketing
and what action Government has
taken, within the last few days we
have heard the reply “What
can we do?” The minister absolves
himself of the responsibility. There
is price control. If a man sells at a
higher price, the minister says, “What
can I do?" When that is the frame of
mind of the ministers does Mr. Lobo
Prabhu or Mr. Krishnamurthi think
that Government will bring forward
a comprehensive Bill? This Congress
Government is not in such a mood and
I do not think it will bring such a Bill.

As Mr. Kunte and Mr. Krishna-
murthi said, 1 also find some difficul-
ties from the point of view of the
Constitution. Here retrospective effect
is sought to be given to presumption
of guilt, which is clearly against the
Constitution. I shall be happy if the
minister can satisfy the House on
that point. I do not want that any
person should escape because of a
lacuna in the law. But if there is a
lacuna, it cannot be made good now.
So far as criminal offences are con-
cerned, it is next to impossible and
unconstitutional to give retrospective
effect to a presumption of guilt. All
of us are anxious that the minister
should take every step to bring down
corruption. But the real corruption
is political corruption, to which refer-
ence has been made. This Act does
not aim at combating that. The anti-
corruption laws have been there for
a long time, but they have not been
useful in bringing down political cor-
ruption, In fact that is why the San-
thanam Committee came into exist-
ence. Therefore, to give an assur-
ance that this will also cover minis-
ters is somewhat ineffective and I do
not think we can take it. I shall be
very happy if immediately a Govern-
ment amendment is circulated that
public servant includes ministers and
members of legislatures and Parlia-
ment. I shall be happy to support the
Bill then. We can then sit together
and I-ame a first-class anti-corruption
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law which will save the honpur of the
country. Today, from morning, il
evening, whether in Assemblies or in
Parliament, we talk about corruption.
We are almost swimming in an at-
mosphere of corruption in this coun-
try. 1 entirely agree that corruption
cannot be rooted out completely, but
certainly we can minimise it,

We should not also pass legislation
which gives easy scope for officials to
become corrupt or to corrupt gociety.
Take controls for example or the pro-
hibition law in the various States.
Too many discretionary powers given
to Income-tax Officers or Commercial
Tax Officers leag to corruption. In
fact, wherever there is discretion ves-
ted in any officer, there is a chance
to bargain. It seems, Sir, you said
that corruption is a social evil. May
I tell you respectfully, nobody will
willingly offer a bribe to an officer or
dowry to a son-in-law. There is an
implied sense pf compulsion from the
officer and the son-in-law. Files do
not move; licences and passports do
not come without money.

Mr. Deputy-Speaker: Dowry is not

covered by corruption.

Shri Tenneti Viswanathan: Social
evil means an evil generated by the
society. Society did not start with
corruption, Society began to become
corrupt when administrations came
into existence and began to haram
the people, taking advantage of needs
of society. They exercise powers over
the people or exploit situations, When
men want to perpetuate themselves in
the position they get into, then only
corruption begins. Then they use the
power in their hands and the people
will be compelled to yleld to this tem-
ptation and somehow get through
their business. But it is not an evil
generated by the society, it is an evil
genersted by the governments in
power. That i3 why I thought that
there is a small difference in the inter-
pretation of the word “social” evil.
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But confining ourselves to thig Bill,
the scope of the Bill is with regards
to a presumption which is to be given
retrospective effect. 1 am afraid, un-
less the Minister is very clear about
it, this law will not be of use and per-
haps he will have to come back again
with another amendment,

Shri B, Shankaranand (Chikodi):
Sir, I rise to support the Bill. The
scope of this Bill 1s very limited. From
the speeches made by the hon. Mem-
bers who spoke from this gide and
also that side, T find that nobody has
spoken against the Bill. The hon.
Members spoke on corruption, ant:
or otherwise, this, that and the other,
which is not relevant for the purpose
of passing or rejecting this Bill. The
Bill says that after 1947 there was the
Anti-Corruption Laws (Amendment)
Act of 1964, There the law provided
a certain presumption regarding the
guilt of the accused. Under the 1947
Act the guilt was presumed on proof
of the fact that a certain person was
possessing a certain property which
he could not account for. The 1947
Act required proof of possessing a cer-
tain amount of illegal gratification.
The 1964 Act did not require it. But,
unfortunately, there was no prowvision
for the pending cases before the 1964
Act came into force. Therefore, to
give effect to that this Bill has been
brought forward.

Instead of speaking for or against
the Bill, the hon., Members spoke
about corruption which this Bill has
nothing to do with. Whether “the pre-
sumption” should be given effect to
in respect of the pending cases in ac-
cordance with the provisions of the
1964 Act is the question. When I
heard the gpeechés of the hon. Mem-
bers sbout corruption, I thought are
we not ourselves doing some corrupt
act by prolonging the hours of busi-
ness of the House by talking some ir-
relevant things and earning remune-
ration every day? What is corrup-
tion? Corruption is nothing but ille-
gal gratification, illegal remuneration.

By prolonging the hours of business
of this House as a result of talking
things that are irrelevant we are re=-
ceiving illegal gratification by way of
remuneration. Are we not doing a
corrupt act? When we talk of corrupt
persons, including ministers and
others, we must also be conscious to
do our duty, and we should pot do
anything to gan illegal remuneration,

Sir, this Bill is pure and simple. Un-
fortunately, I shculd say, 1t is an 1rony
of democracy that legislators are not
required to know law. If a man
wants to become a doctor he has to
possess a degree 1n medicine; to be-
come an éngineer he has to possess a
degree in engineering; to become a
clerk he must be at least a matricu-
late; but to become g legislator in a
democracy he 15 not required to know
low, That js the irony of democracy.
We cannot help it. By that we are
piolonging the hours of business of
this House and gaining illegal grati-
fication. We should not do that.

Shri Inderjit Malhoira: This legis-
lation is about corruption. How can
yocu say something on this legislation
unless you talk about corruption?

Shri B. Shankaranand; I am coming
to that, Have those hon. Members who
spoke about corruption, and introduce
ed here any comprehensive Bill of
their own to prevent or root out cors
ruption? They have not done that.
But they want to express their view
on corruption when the Bill has no-
thing to do with corruption but its
presumption,

An hon, Member: Please read the
Statement of Objects and Reasons.

Shri B. Shankaranand: If the hon.
Member reads them, he will know the
position better.

Because, in law a person iz held
guilty only when the guilt is proved
against him; otherwise, he is presum«
ed to be innocent Buthe'ne.inthll
Act, the presumption is otherwise,
For that purpose, this Bill is bdnt
introduced. 1 am afraid, with due
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respect to all Members of this
House......

An hon. Member: Excepting you.

Shri B. Shankaranand: Of course,
extepting that person who said “ex-
cepting you.”

An hon. Member: He has not spok-
en anything about the BillL

Shri B, Shankaranand; This Bill is
intended to cover cases pending in the
court, On that I would like to draw
your attention to the fact that in Cri-
minal Appeal 62-D of 1866 the Pun-
jab High Court took a contrary view
and bheld that the presumption was
not saved. Becausge there is a little
lacuna, should the guilty persons be
allowed to get away from  being
punished by the law courts? Which
Member wants that situation to come
by opposing this Bill? So 1 do not
understang why they are opposing this
Bull. 1 should say that every member
of this House wants that every guilty
person should be punished. So, they
should unanimously support this Bill
instead of saying some jirrelevant
things about corruption, this and jhat
without knowing what this Bill ig for
and what its purposes or objects are.
I support the Bill and I submit that
none has spoken against the Bill, in
the sense that no member has men-
tioned any point which will go against
the Bill.

Shri B, N. Bhastri (Lakhimpur):
Sir, on a point of order. The hon.
Member who has just concluded his
npeech cast an aspersion on the mem-
bers who are not in the legal profes-
sion,

Shri B. Bhankaranand: No, 8ir. I
have not cast any aspersion.

Shri B, N, Shastri: He said that
those members who are not in the
legal profession are prolonging the
business of this House.

Bhri B. Bhankaranand: That is my
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Shrd K. Lakkappa: Sir, 1 rise on a
point of order. The hon. Member has

Shri Bheeo
late,

Shri K. Lakkappa: He sald that
those who are not legally equipped are
not eligible ‘o speak and that they are
wasting the time of the House. That
statement of the hon. Member should
be expunged.

Mr, Deputy-Speaker: That is a
general observation that he hag made,
to which someone has already takenm
objection. It is not unparliamentary.
It may be erroneous,

An hon. Member: It shows lack of
commonsense,
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Shri mderjit Malbotra: The inten-
tion of Government is very clear that
as in the past, now also Government
are making serioug efforts to root out
corruption from this country,

The previous speakers have made
out two or three points, One common
demand which has been made fram
both sides of the House ¥y that Minis-
ters should also be covered by this
legislation. The hon. Minister of State
has already indicated, to some extent
assured this House also, tha‘ this will
be done.

Quite a few things have been said
about corruption in this country. I
would like to say this that our exper-
1ence is that if we just only go on
talking s8bout corruption, it will not
be possible to get rid of corruption
from this country. How do we §go
about to root out corruption from this
country?

Shri J. B. Kripalani (Guna): By
closing our eves to it.

Shri Inderjit Malhotra: No matter
how many enactmen's we may puss
and no matter how seriously we pass
legislation whether here in this House
or in the State Assemblies, unless
there are sincere efforiy made to put
whatever laws have already been en-
acted im this country to practical test,
it wall not be possible to change the
present atmosphere of corruption in
this country. 1 have seep that a
corruption officer. ...

Shri J, B, Kripalani: He is promoted.

Shri Inderjit Malhotra:....is a very
shrewd man. Unless his 1.Q. is above
normal, he would not be able to make
money by abnormal and unscrupulous
me‘hods. When he Is caught and an
inguiry is held against him, he i #0
influential that ha s able to
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{Shri Inderjit Malhotra)
all kunds of evidence before the inquiry
cdminittee. The inquiry goes on for
iwo or three ykars and ultimately we
hear the man has been set fres and he
has been given all his arrears of pay
accumula‘ing to thousands of rupees.

When we know that these are our
practigal difficuities, I squld appesl to
Government that wherever the loop-
holes are, we should try to plag them.
Let us have a very simple but com-
prehensive Bill about corruption. The
more complicated and confused the le-
gislation we have, the more difficult it
would be to root out corruption from
this country.

Shri Lobo Prabhu mentioned with
great vigour and force that there was
corruption in the public sector. 1
would like to ask him one question,
when he objects to the system of per-
mits and licences on the ground that
this system hasg been responsible for
corruption in this country, namely who
made those officers corrupt, and who
were getting those licences, whether
that was done by the private sector or
the public sector. The majority of the
licences were 1ssued to the private
sector, and the private sector has been
responsible for infusing or introducing
corrupt methods into the Government
administration and also in public life, I
would, therfore, say that a huge cor-
ruption exists in the private sector. I
would appeal to Government that in
#he light of whatever reports of in-
quiry commissiong have come before
the country and before this House,
stern measures should be taken
agalnst all those persong who have
been responsible for corruption, and
they must be taken to task, I would
say tha: this is not the responsibility
enly of the Government, it is not the
responsibility only of the ruling party.
Unless all the political parties and in-
dividuals, especially in public life,
sincerely, and seriously make co-ope-
rative efforts and ‘ry to root out cor-
rupt on, it will not be possible to
achieve the objective we have In view,

With these remarks, I would econ-
clude with an appeal to the hon. Minis-
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ter. In the jight of whatever asmirence
he has already given to the House, H
he feels that some kind of amendmend
18 required, he should bring # forward.
If he thinks thatby o‘her means,
Ministerg and other public map can be
covered in this legislation, he should
do that,
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e &3 o &\ =W
o ¥ A BT fe feEy W A
® wateT gl far iy, fggw
gfeda ¥t €€ Frr afr &

o o weew - He €
el

ot fits mviaw - aff 2Yo  EYe
FRAAC & &Y AT A FE &t o
IFA 48 wwr e ag aw 93 0 0
& a1 ug ag aifeardz o aga agl
AT 1} am § grr fewrAT qugan
g f& 3t frgam & s v N
a1g? fasta & faq  waw 950,
Afer Wl & A7) ¥ ST W
fas srgar-qx fear

w8y fmi (q917)
FHT AR FLGT @G

;43 WX

s farweaw ;¥ DRI AT
g7 TWAL, IT AT 3T 1 X g ATY
wraidfe &5 37 Fadar wy &
#3377 gqar fF qmer, #7799 ¥
WY 3T qT ATEA FRTT 1 FLR wT f‘i
IFA agT A faar )

qfe ¥ ag wrgar g fe o &t
g 17 fear ar2, g1 fag & g9 faa
& 94T £ F

¢ fax 3 goar@ w1 ez fem
& amA w1gT g fF a3 (& s00091d
qz FIW Y, T Jigfeea w30, "qea-
wqear g’ T gdr T wIaF FeN
Az fam, Frr@ nimrard 37
oy wsx AT AT E QAT AY GA,
a% AT IJIT WA Fad ¥ 3
qtyari

T Ho Ao WAM {ﬂ"ﬂ} B i1
®TWT 47 |

< fgrwcwn: forey woaw
ar | FP (¢ ¥ g forrawty
far

& gu nafiz *t syA0 wgw §
fie wy weow & at F g5 swge fow
LS AREAR R SRR CF |
fs qheda qQw ¥ o 157 sl
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ATy § e ata aw g anead
o ot qw F g W ot gifw A
ST aw § 1 & |TETT ¥ wgAT wgan
£ s “femr e gY, O wréar v S
¢!V ey sTOm F At § O%
FAQT €A @A, A Iw I H
¥ W WY s W@, WY wTw gw WY
woera & 1| arfagmany & gnt ¥A S
N iz 3, o AR 2 Ew
aR%T 2X § fr Faw feq mifgaae &
IN QU JEIT, JFE % w7 AN |

oo Worfm wwew o oafy, TE

ot fwa wrowaw : F sgAT wTEAT
g f wtitg avall F feemer &1 & 9o
foga & fau ¥ T ardt dY s ot
grdT ; AY 1942 F ¥AA F wdAt
g ey gyt IAF L@ F oo
T’ wgy q, Wx T gEHr mfwai
Y &1 arey o Y Agedl A HiAt
q TR $TET AW F Faerey fagaman |
# o g3 @ wTW wgAT §, AN «F
v § &2 & fe ag ow afgar w9
g, fawy WA ® wwen ql
AT AT |
Mr. Chairman: At 4.30 the Minister

is to reply. Hardly five minutes are
left.

Shri K. Narayana Rso: I want only
two minutes.

Shri Amrit Nahata (Barmer): 1 was
one of the first to give the names.

Mr, Chairman: I am sorry I cannot
call all the Members whosa names are
here. Shri Lakkappa.

1624 hrs.
[Mz. Doevry Semaxmm in the Chair]

8pri K. Lakkappa: Mr. Deputy-
Speaker, Sir, I welcome this plece of
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legislation by way of amendment, and'
which is for the eradication of corrup-
tion in this country. Before 1 make
my statements here, we shall go back
to the history of India and the chara-
cteristic reputation of India from
Kanya Kumari to the Himalayas,
during which period, the period of
Indig culture and clvilisation, all the
people were honest, It is most un-
fortunate that after Independence,
when the Congress rule came in,
during al] these long 20 years of the
Congress rule, corruption in all walks
of life has crept in and now it is at
the zenith point.

Sir, the eradication of corruption by
way of introduction of so many pieces
of legislation will not help this
countiry unless the people who are
responsible to deliver the goods to
this country and who gre in power,
who are creating ‘his hierarchy—
both hierarchy in office and also among
the non-officials—are themselves
honest. Not only here but outside,
there is @ hue and cry for the eradica-
tion of corruption. Unfortunately,
the people who are in responsible
posts and people who are the rulers
of this country, namely, the Congress
people, are ultimately responsible, and
they have to face the trial, because it
is evident that corruption in this
country, with those responsible people,
has reached its zenith, It hag also
been proved beyond reasonable doubt
that ultimately the Congress peopie
are responsible for leading this
country to this darkness and also thab
they are unable to remedy this ewil
and to eradication corruption. Instan-
ces may be quoted, both in the Btates
administration and in the administ-
ration of the Central Government; it
has been proved that many Minis-
ters— because my friend on the other
side sald that even this Bill covers
the deslings of Ministers—are Dot
free from corruption. I do not know
that the hon. Minister in charge of
this Bill has exhibited his ignocencs
or thet he has made & stetement HES
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that That question is also pending
before you,

Now, corruption has entered so
many felds, especlally in the S:ate
sdministration and the administration
at the Centre, The Committee which
has been instituted by this Govern-
ment, which is called the Santhanam
Comymittee, which hag been headed by
experts, educationists and some great
people of this country and some
Members of this House, has laid down
certain guiding principles for the
eradication of corruption, But how
far have these principles been im-
plemented under the very nose of this
Congress Government, under the very
nose of the Central Government?
Corruption may be either in kind or
in cash, because an hon. Member
made a8n allegation against the Prime
Minister, saying that she was wearing
a dismond necklace which had been
presented to her by an Arab coun'ry,
that she was using it for 15 days or
ong month and then keeping it in the
bank, Is it a form of corruption or
not, I want to know. Corruption has
en‘ered this country in such a way
that we can even explain in what
manner and form it has entered.

When the question was put to the
Government whether the principle
enunciated by the Santhanam Com-
mittee regarding the enquiry to be
made against responsible persons in
power who have accumulated wealth
has been implemented by this Govern-
ment, the Home Minister answered
thas if responsibls persons make a
specific allegation against anybody,
they will enquire into it. May I draw
the attention of the Government to
the fact that Mr, G, V. Hallikeri, who
is now Vice-President of the Mysore
Congress, when he was chairman of
the Khadi Board, was responsible for

40 lakhs of rupees and
that too in the name of Mahatma
Gandhi® No account was Wwritten.

purchased a dog with ‘he money
nw;lchmathhdlspwl.l. Is 1t not
Responsible people of
Mysore and responsible members of
this House and Rajya Sabha have

made a specific allegation in this be-

half. Was that enquiry made?
22 specific charges have been
levelled against ths present Chief

Minisier of Mysore. The allegations
are of a very serious nature and relate

to specific items where money has been

swindled by several ministers, their
henchmen and others. In Shara-
vathy alone, they have swindled crores

of money. Let the minister jn charge
say how far the Sgnthanam Commit-

lee’s principles have been gccepted so
far as enquiry against the Mysore

ministry i8  concerned. We hang

poor officisls—lerks and peons—for
taking 1 or 2 rupees. But has this
Government taken any step to apply
the principles of the Santhanam
Committe ang hang those felows who
are responsible for politica] corrup-

‘ion? Still the charge-sheet ijs pen-

ding. We, responsible legislatars,”
have made serious charges against
the ministry. It is a specific allega-

tion inveolving several crores of
rupees, which 15 the taxpayers’

money, Into whose pocket does it
g0? If this is not enquired either

the Home Minister or the Prime

Minister must be an abettor to this

offence. They must meke some

statement here whether they are
going to make an enquiry or not, I

am one of the complainants. Not
even g summons to the complainants
hag come. Of course, with their
bruta] majority, they can pass any

laws they like. But what ig the

effect? Unless you implement those

laws, unless you implement the prin-

ciples enunciated by the Santhanam

Committee, this democracy will be
only a mockery and everybody will

swindle the propertieg in this country.

Sir, also......

Mr. Deputy-Speaker: Order, order.
Now the hon, Member must resume
his seat.

Shri K. Lakkappa: Sir, one more
point and I am concluding.

Mr. Deputy-Speaker: No. I will have
to take stern action now,
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Shri §. Kunda (Balasore): Bir, he
must explain how they have mlde it
a mockery.

Mr. Deputiy-Speaker: No, Sir, he
must resume his seat now.

Shri K, Lakkappa: Sir, I want to
meation only one more thing and that
iz about the principle of conducting
an inguiry. When we presented a
charge-sheet to the President and al1o
to the Prime Minister, the Prime
Minister said that it would be refer-
red to a sub-committee, That sub-
committee brushed aside all the alle-
gations and said that there were no
<harges. What principles did they fol-
low in conducting the enguiry?

Mr. Deputy-Speaker: He may re-
sume his seat now.

Shri X, Lakkappa: Sir, we have an
Enquiry Act

Mr, Deputy-Speaker: Please resume
your seat,

Shri K. Lakkappa: No, Sir, I will
conclude.

Mr, Deputy-Speaker: No, no; he will
have Lo resume his seat,

Shri K. Lakkappa: Because we in-
sisted for an inquiry....

Mr. Deputy-Speaker: Nothing need
be recorded now.

Shri K. Lakkappa: Sir,**

Mr. Deputy-Speaker: When we
started this discussion I said that we
will have 2} hours for general dis-
cussion including the time taken by
the Minister for his reply. We have
ulready exceeded that time. Now,
Acharya Kripalani and others have
written to me that they want to parti-
cipate in this discussion. I do not
imow what to do. Wa have to coh-
clude by 5.00.

Some hon, Members: Tinme tay be
extended.
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Sk H N, Mukejes (Calcuttés
North East): Sir, it is most extrhot@i-
nary that our party spokesman has
not been called upan even theugh out
turn came g great deal earlier. 1 d
not see how you can shat out discus-
sion particularly by very importuht
groupings here in this House. You
cannot have g discussion on this basik,
in which case it will be impossible for
us to function here at all,

Mr. Depaty-Speaker: We have to
conclude the general discussion by
5.00 because we have put down some
other item to be taken up then, What
1 would suggest is, if every hon, Mem-
ber confine his remarks to just
two or three minutes it will be possi-
ble to accommodate a few.

Sari Vasudevan Nair: Sir, you have
shut out major organised parties In
the House even though their turn
came much earlier. Now you say they
may take two or three minutes, Thid
is injustice; that js all what I can
say about it. You conveniently ignor-
ed organised parties, You did not give
them any chance. What is all this?

Mr. Deputy-Speaker: I will extend
it by half-an-hour keeping in view
the feeling of the House.

Skri E, K. Nayanar (Palghat): You
have given more time to other parties.

Mr. Deputy-Speaker: I have not
given more time; they did not obey
the Chair.

Shri Vasudevan Nair: Will you en-
lighten us as to how you are conduct-
ing the business of the Houser

Mr, Deputy-Speaker: Your »pokes-
man will get an opportunity.

Shrl Vasudevan Nalr; Two minutes?
We do not want If. We are not here
by your mercy.

**Not recodind.
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Mr. Deputy-Speaker: From the very
beginning [ have been saying that no
Member should take more than tem
minutes,

Shri Vasudevan Nair: What is your
explanation for by-passing major
organised parties? You have no ans-
Wer,

Bhri E. K. Nayanar: You cannot by-
pass major parties like that

Mr. Deputy-Speaker: We will con-
tinue thus discussion till § O’ Clock. I
will give each member five minutes.
If any body exceeds that time limit, I
will stop him,

Shri Jyotirmoy Basu: This ig not
fair, My party has not been called. You
have given ample chance to people
sitting in the treasury benches.

Mr, Deputy-Speaker: 1 have given
chance to this side, independent mem-
bers, as wel] as the other side, Furtier,
corruption 15 not a party issue,

Shri H. N. Mukerjee: This remark
18 quite uncalled for.

Mr. Deputy-Speaker: Shri Mukerjee
may resume hig seat.

Shri H. N. Mukerjee: Jt is not pro-
per for the Deputy Speaker to make
the remark that it 1s not a party issue
and, therefore, the parties need not
be given time. Every party in this
House has got the right to express its
views on every issue.

Mr. Deputy-Speaker: 1 will give
members as much time as I can. I
am just trying to adjust the time
between the members.

Shri H, N. Mukerjes: A very orga-
nised representative party of this
House has not had jts ypokesman cal-
led when a legislative business is be-
ing discussed. Why should it happen?
Why should the discussion be curtail-
ed like this?

MY, Deputy-Speaker: I have extend
thi time up to § O'Clock.

Lawe (Amdt) Bill s40Q

| WX AW : IR T,
gz @ fadaw wrar §, W@ % woft oF
aga ezt &1 dwre §, R o wgeget
it § 1 4w ey wwfa § e ag
T A ¥ % 4T IHH (RIqH
ST 8 | I TH WO & a0 FQ
g we faard ¥v § fe www wwel
wezrard &, 3eq fowy anf 3, gw
200 %o ATEATE Ay §, dfeT smal
T §T T T AT &, wTpT Evfa
afr w7 gwar § fe ag werard § )
T AR & 10 g7 syger A 4% §,
fr - fx feelt & g femdyodz &
&Y T A W FT T 5 1@ W
S0 & 1 W A , A 4y anfaw W
T X T A7 T FF & FeqR
foar a1 @7 ¢, Faawr g% wmm AT
Tife?, St WRER § FHAT A T
w73 71 arfaw &

g1 a1 & ag weAT wgan § e
AR TF AAHE 936 ¥ 9% g F
g TF G A T AW G0 FT 0T
war @ 1 % 37 & Frdew s I g .
Shri Dattatraya EKunte: Sir, on a

point of clarification. I am being mis-
represented,

&' WA ATGYET ;W dar g,
W Ig AFAT ATAIW W 201 w0t e,
&Y WT §ORTC WIT E ST B 99
BT # 3 v ¥ frd T faiaw @
T I ATA KT w76 A7 g frdae
& TF AT X7 AT 6T w97 § feogw
Iq AEX o g v gy o f oy
i friew worr wigE § e s Wl
A1 R, T wr §, Wt @ wder
£ o § afew & w Teee
frlen wTT T §, JUeW Wy,
R ot Rt 2T g ueHt gfewew
¥ sy o f§ =R ow ol
al & 1 fum, WA & By oy -
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[sft ey )
E—vrsrfors, swefins Wi T 1
arifae s & wavw ¥ % qy wavn
wigar § fe wern wT gw eron 8,
gy wwrfs o, foreit qw &% oY
9w § W & vt A, Tve s
fewamdl &, @ sAz ¥wT i A
fomd T W, amew 2 v, sy faah
aut ewry ¥ dar w7 &  fe aewd
) wlizy § voehifant w wlmx £
WETHTT T &Yy W a9 ¥ &y iy &,
T x¥ a¥ g Aiufr &, ¥ el JwT A
g ¥ fmr-fawda d7 § @ =0 & A
wty, fadt & faatdr o v ¥ T
T v g ¥ sz awr §, amer
w3 ¥ wom for g53 3, deet ¥ &
AT qAd &, wefear a=re W wHE
g 17 waEwT ST AW § Az
IRT T |

¥ oy frae w1 wgan 2 fv afz
T ¥ W F faeen a
¥ a fan-faoraw A= ) w& w9
TRAZ JFT B Fd KT 7T | qETET
¥ W W @A F oy gw oW w
TETT & TEAT ®) TEEFAT G0 T AT
smio HYo Qo WY, sfWT, gl A1
§ ¥ g v ¥ wHRT A | R weA
qg & w1 a1 fr <y fafret w7 g
¢t wk-ordmddT | ¥ tw e ¥
wike o THe wWwwT fag I &
sreTTC W Dot &, 7 wwrw ¥ aferd
il wor ey ¥

wi=m e & Toefifos @ o wgr
g § | TE WeTv T At adt wTgl o
§, 3w ST gr e ¥ ford gt weron @,
gt JEg T dw W g fie gt e
ey g f s T g, afew wvs
fewr€ a3 off arwdt § | vw & fed gif
veRreTe YW ST AT, A wETnT
ey T o
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Shri Dhireswar Kalita (Guuhati):
Sir, I support thi; Bill of course with
some reservations. The reservation is
necessary because the Bill does not
camprehend to rope in ministers who
are to be roped in because they are
the most corrupt in our country,

The Home Minister has said that
munisters wall also be brought under
the purview of this amendment. [
think, this amendment has been
brought because, as it says, a number
of cases instituted in courts before the
Anti-Corruption Laws (Amendment)
Act, 1964, came into force are seriously
affected where the accused person's
evidence has already been recorded
and 1f the presumption under old sec-
tion 5(3) is not available to the prose-
cution, these cases will suffer seriously
and will probably end in acquittal
and Government, apart from becoming
lable to pay compensation or arrears
of salary to officers under suspension,
will be exposed to public criticism that
corrupt officers were allowed to go
scotiree,

1647 hrs,
[Mr Spraxrr in the Chawr]

S0, 10 see that this corrupt govern-
ment remains free from blame they
have brought in this amendment. Of
course, whatever good is visualised in
this Bill should be accepted and I un-
derstand that this Bill will bring to
book those persons who acquire pro-
perty disproportionate to their income,
But there are certaln other things. I

three sons and & daughter who may be
connected with the Commerce Depart-
ment of with the licensing department.
Now, his one son Is reading in London,
nnnthulnw-himnltdlthlﬁm

like
Ra. 400 or Rs. 500. Now, his son who
is bestowed with business qualities has
managed to hang one signbosrd in
Bombay or Baroda saying,
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Import House” and he is getting some
licences. Then, his daughters also has
attgined marriageable gge and we may
hear after some days that his daughter
18 married to some person with a
dowry of Rs. 50,000 which he will pay
privately and not publicly. Then,
somehow the anti-corruption branch
smells of this. When it is smelt by
the anti-corruption branch, that officer
manages to get a job in the diplomatic
service and flies away from India.
There he will have diplomatic immu-
nity. | want to know whether this
amendment visualises whether this
type of officers will be brought to book
or not, 1 say that this amendment
will not bring that type of officers
within the purview of this law,

Then, | should not hammer in more
and more corruption; many things
have been said. Today, in this very
House about the revolving tower of
Acshoka Hotel Shri Onkay Lal Berwa
put some straightforward question
which could not be answered by the
Minister, We understand that many
lakhs of rupees are involved in this.
Some abnormal procedure was taken
by the Government and it has not been
answered. The Parliament is sitting
hare. Of course, 1 have no doubt,
rather [ accept and I concede, that the
personne] of the Ministry of Works &
Housing may even be very good, but
gtill people will misunderstand because
our country is full of corruption,
everywhere corruption is rampant.
Therefore, the public will always mis-
understand every type ouf abnormal
procedure, adopted by the Ministry,
involving lakhs of rupees; there is
every reason behind it; the people will
misunderstand the Government’s
policy and action in such things and
from thig type of activities, corruption
emerges, begins,

1 could not understand the explana-
tion ©of our Home Minister, Mr.
Chavan, given the day before yester-
day regarding the CBI report that the
Government would certainly co-ope-
seie with the Orissa Government and
Mmunnd&rdlhelpbymn

lending a High Court judge; and ¥
the Comumissivn asked for the report,
they would certainly supply that sec
ret report. This Government Is not
prepared to supply that report to the
Orissa Government, but this Govern-
ment will supply that report to the
Commission. Here also the guestion
of Centre-State relation comes. Ths
Congress Government gt the Centre
does not believe in the non-Congress
Government, It seems very clear
from his own gtatement that the Union
Government, led by the Congress
Party, does not believe in the non-
Congress Government of Orissa. He
will submit the report to the Commis-
sion but not to the Orissa Government!
What does it mean? It means some-
thing else; the Centre-State relations
become worse,

Because there i1s very little time
available for me, 1 shall end my
speech giving one example. Because
the law is incomprehensive, what
should we do? We have to make this
law into a compresensive one ang for
that, certain measures should be taken
For the information of the Home Mini-
ster, I can say that in Assam there was
a pipe scandal to the tune of some
lakhs of rupees. A Minister was invol-
ved, He was an Agriculture Minister
and his name is Shri Mahendra Mohan
Chowdhry. He is now the Land Re-
venue Minister. The Central Govern-
:ment gave some iron pipes . . .

Mr. Speaker: Why does he mention
names?

Shri Dhireswar Ealita: I am men-
{ioning because I am quoting it . .

Mr. Speaker; He is not here to de-
fend himself.

Shri Dhireswar Kallta: 1
withdraw it, if it is wrong.

shall

Those pipes were meant for irrigat-
ing lands. (Interruptions)

Shrimati Lakshmikanthamma: On a
point of order., He cannot bring in. the
name of & person who is not here to
defend himself.
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Mr, . Bpeaker: I have sald that my-
self. (Mmterruptions).

Shr Dhireswar Kalka: Those pipes
were meant for irrigating lands, for
agricultural purposes, but those pipes
weore not used for agricultural purpo-
ses; those pipes were distributed
umong some big traders. The pipes
did not go to the sgricultural fleld,
but they went to some traders and a
hue and cry was made in the Assam
Assembly. Then, under no less a per-
#on than a High Court judge, Justice
Ramlabaye, a Commission was set up
and the Commission submitted a re-
port. The report came out in public
and in press. Up till now, the Assam
Government has not {aken any action
on that and the Minister who was in-
volved has got a promotion now &s
the Land Revenue Minister. That is
why I say that what is necessary is a
comprehensive law. Today there is a
Congress Governmen: at the Centre
and there are non-Congress Govern-
ments in some States. All those Mini.
sters should be roped in. We are not
afraid of communist members. Simi-
larly, if there is any charge against a
socialist Minister, the Socialist Party
will not be gfraid of any inquiry
ugainst him, and so on. What is
necessary in our country to root out
corruption is 8 comprehensive law
whereby all men belonging to all
parties, who are corrupt, may be
roped in and tried by an agency
like the Ombudsman. 1 do not
know where the Ombudsman is in our
country. Let us bring forward that
type of law so that there may be an
immediate trial and immediate pun-
ishment of the corrupt. It is only in
this way that we can root out cor-
ruption in our country.

Shri N. Sreekantan Nair: On a point
of order. 1 want your ruling on &
point or order. It has been stated
here that a Minister is also g public
servant. 1 want your ruling on the
question whether the definltion given
in the Act is binding in this connec-
tlon or any statement by the hen.
Minister.
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I want to bring to your nofice taac
in the original Act a public servant
has been defined to be a piibli¢ yervang
as defined in section 21 of the IPC.
The definition given in section 21 of
the IPC does not include a Minister.

Shri Surendranaih Dwivedy: There
is a Supreme Court judgment about
it,

Shri Vidya Charan Shukia: I shall
clarify it in my speech .

Shri N. Sreckan‘an Nair: 1 want
your ruling on the point. In the Act,
the term ‘public servant’ has been de-
fined as a public servant as defined in
section 21 of the IPC. I shall read out
that section to you so that the position
may be explained by the hon. Mini-
ster when he replies to the debate and
whether a Minister is also included
within the meaning of the term.

Section 21 of the IPC reads thus:

“The words "“public servant” de=
note a person falling under any
of the descriptions hereinafter
following namely: —

Second—Every Commissioned
Officer in the Military, Naval or
Air Forces of India.

Third—Every Judge;

Fourth—Every officer of g Court
of Justice whose duty it is, as such
officer, to investigate or repart bn
any matter of law or fac, or 'to
make, authenticate, or keep -ghy
document, or to take charge ‘or
dispose of any property, or to
execute any judicial process, orto
administer any oath, or to inter-
pret, or to preserve order in the
Court, and every person spectally
authorised by a Court of Justies to
perform any of such dutles;

Fifth—Every juryman, r,
or member of a panchayat t-
ing a Court of Justice or public
servant;

Sixth—Every arbitrator or ytliar
Person to whoes any cause or mdt-
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ter has been referred for decision
©r report by any Court of Justice,
of by any other competent public
authority;

Seventh—Every persen who
holds any qoffice by virtue of
which hg is empowered to place or
keep any person in gonfine-
ment......"

Mr. Speaker: It looks as if the hon.
Member is reading out the whole book.

8hi N. §reekanatan Nair: In this
list, only officers who have got execu-
tiva powers have been mentioned, and
of aqourge, judges are alsp included.
But this definition excludes a Minister
I want the hon Minister to keop ‘hit
in ming and tell us what the position
is. 1 want you to give a ruling on tne
point whether the term ‘public ser-
vant’ Includes a Minister,

Mr. Speaker: Shri J. B. Kripalanl
wanted to say something and he want.
ed 3 couple of minutes,

o H'e Wio FUTITY"  EUH AT,
ww aret oF fraz - 1fgw 1 @m fRfee
grzx ot 7g Fumw faw @@ § oy 3w
& Hnwr ifFarwdifow ¥ oF w2
¥ i @ & o 92w H ol wgt
ey v rn & forvar el s W
g 1wz argT A ST AT wEAT 4T 0
ag wOFTe w1 g 91 R w@ g
AT UATWT ZOT 10 A7 15 VA ¥
e, oF faxc § IR e
& fir qw st wwy @Y o 15 Ry &
arx 5t 3 g o & faar ot woe o
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may speak tomorrow, and after him,
the hon. Minister may reply to the
debate.

Shri Bakar All Mirga (Secundera-
bad): Before you take up the CIA..,.

Mr, Speaker: I am not taking It up
just now,

The hon. Minister of External
Affairs will now make a statement
about the latest position in regard to
the treatment of the Indian Embassy
personnel in China,

Shri Hem Barua (Mangaldai): Is
I1 In response to our reguest?

The Minister of External Affairs
(Shrl M. C. Chagla): Yes, I am obcy-
:ng his summons.

17 hre,

STATEMENT RE. TREATMENT OF
INDIAN DIPLOMATES BY CHINA

The Minister of External Affairs
(8hri M. C. Chagla): Since I spoke to
the House last, the whole world has
been shocked by the news which have
come from Peking about the humiliat-
ing treatment accorded to our diplo-
mats by the Red Guards in Peking.
At the airport Shri Raghunath was
physically attacked and slapped. His
glasses were broken and his face was
stated to be bleeding. Shri Vijai who
had only been declared persona non
grata and who according to interna-
tional law was entitled to all privi-
leges of a diplomat until he left the
territory of China was paraded round
the alrport for one hour and humiliat-
ed by a howling mob of Red Gaurds.
Our First Secretary, Shri C V. Ranga-
nathan against whom no charges had
been made was forctd to bow his head
by the Red Guards. That all this was
done in no moment of frenzy but was
the result of cold, calculated gnd deli-
berate policy was shown by the fact
that after this scene was enacted, the
Red Guards marched away In disci-
plihed battle formation. We have just
now befun to recelve the direct report
from our CDA In Peking. We hope



